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KARNATAKA LOKAYUKTA

No.Uplok-2/DE/106/2017 /ARE-13 M.S. Building,
Dr.B.R. Ambedkar Road,

Bangalore-560001,
Date: 26/08/2019.

s Present.

Patil MohanKumar Bhimanagouda
Additional Registrar Enquiries-13,
Karnataka Lokayukta,
Bangalore.

ENQUIRY REPORT ::

Sub:- Departmental enquiry against,
1) Sri.K. Vijay, Panchayath Development
Officer, Naduru Grama Panchayath,
Sira Taluk, Tumkur District.

2) Sri.B. Thimmarayappa, the then
Executive Officer, Taluk Panchayath,
Sira Taluk, Tumkur District.

3) Sri. Chikkadasappa, the then Assistant
Executive Engineer, PWD Sub-Division,
Sira, Tumkur District (now retired
Executive Engineer ) reg.

Ref : 1) Report u/s 12(3) of the K.L Act, 1984 in
Compt/Uplok/BD/7616/2015/ARLO-2,
dated: 21/09/2016.
) Govt Order No. edreg 304 Reas 2016,
Bengaluru dated:18/11/2016.

3) Govt Order No. rmgessm 219 Hdees 2016,

Bengaluru dated:30/11/2016 and
Corrigendum dated 16/01/2017.



4) Nomination Order No.UPLOK-2/DE
/106/2017, Bengaluru, Dated
23/01/2017.

kkekokk

1. This departmental enquiry is directed against 1) Sri.K. Vijay,
Panchayath Development Officer, Naduru Grama Panchayth, Sira
Taluk, Tumkur District, 2) Sri.B. Thimmarayappa, the then
Executive Officer, Taluk Panchayath, Sira Taluk, Tumkur District
and 3) Sri. Chikkadasappa, the then Assistant Executive Engineer,
PWD Sub-Division, Sira, Tumkur District (now retired Executive
Engineer)(herein after referred to as the Delinquent Government

Officials in short “DGOs” respectively).

2. After completion of the investigation a report U/sec. 12(3) of the
Karnataka Lokayukta Act was sent to the Government as per

Reference No-1.

3. In view of the Government Order cited above at reference-2, the
Hon’ble Upa Lokayukta-2, vide order dated 23 /01/2017 cited above
at reference-3, nominated Additional Registrar of Enquiries-4 of the
office of the Karnataka Lokayukta as the Enquiry Officer to frame
charges and to conduct enquiry against the aforesaid DGOs.
Additional Registrar Enquires-4 prepared Articles of Charges,
Statement of Imputations of mis-conduct, list of documents proposed
to be relied and list of witnesses proposed to be examined in support

of Article of Charges. Copies of same were issued to the DGOs calling
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upon them to appear before this Authority and to submit written

statement of their defence.

4. As per order of Hon’ble Uplok-1 & 2 /DE/Transfers/2018 of
Registrar, Karnataka Lokayukta Dated 06/08 /2018 this enquiry file
was transferred from ARE-4 to ARE-13.

5. The Article of Charges framed by ARE-4 against the DGO is as

below:
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17. DGOs No-1 and 2 appeared before this Enquiry Authority on
15/05/2017 and on the same day their First Oral Statement was
recorded U/Rule 11(9) of KCS (CC &A) Rules 1957. The DGO No-3
appeared before this Enquiry Authority on 23/08/2017 and on the
same day his First Oral Statement was recorded U/Rule 11(9) of KCS
(CC &A) Rules 1957. The DGOs No-1 to 3 pleaded not guilty and
claimed to hold an enquiry. Subsequently the DGOs No-1 to 3 filed

their written statement of defence by denying the articles of charge



and statement of imputations contending that, there is no such
evidence to prove that they have committed misconduct U /Rule 3(1)
of KCS (Conduct) Rules, 1966. Accordingly they prayed for

exonerating them from the charges framed in this case.

18. In order to substantiate the charge, the Disciplinary Authority
examined one witness as PW-1 and got marked the documents at

Ex.P-1 to P-3 and closed the evidence.

19. After closing the case of the Disciplinary Authority, the Second
Oral Statement of DGOs No-1 to 3 was recorded as required U/Rule
11 (16) of KCS (CC & A) Rules, 1957 and wherein they have
submitted that, the witnesses have deposed falsely against them.
The DGOs No-1 to 3 got themselves examined as DW-1 to DW-3 and
produced the documents at Ex.D-1 to D-6 and closed their side.
Since the DGOs No-1 to 3 got themselves examined as DW-1 to DW-
3, the questioning of the DGOs No-1 to 3 as required U/Rule 11(18)
of KCS (CC & A) Rules, 1957 was dispensed.

20. When the case was posted for submission of written brief, the
Advocate for DGOs No-1 to 3 submitted written brief and in addition
the arguments submitted by him was heard and the Presenting

Officer submitted his oral arguments.

21. Upon consideration of the charge leveled against the DGOs No-1
to 3, the evidence led by the Disciplinary Authority and DGOs No-1



to 3 by way of oral and documentary evidence and their written

brief/submissions, the point that arises for my consideration is as

under:

Point No-1) Whether the Disciplinary
Authority has satisfactorily proved that, when
the DGO No.1 Sri. K. Vijay, was working as
Panchayath Development Officer, Naduru Grama
Panchayath, Sira Taluk, Tumkur District, the
DGO No-2 Sri.B. Thimmarayappa, was working
as the Executive Officer, Taluk Panchayath,
Sira Taluk, Tumkur District and DGO No- 3 Sri.
Chikkadasappa, was working as the Assistant
Executive Engineer, PWD Sub-Division, Sira,
Tumkur District, the complainant Sri. G.
Sanjeeva Shetty S/o Sira Govindaraju resident of
Uddaramanahalli, Taluk Sira, District Tumkur
had approached the DGO No-1 to 3 to remove the
illegal encroachments i.e the unauthorized road
side shops erected on Uddaramanahalli road in
R.S.No.499/3 of Uddaramanahalli Village, the
DGO No-1 to 3 did not take any concrete action
to remove the unauthorized road side shops
erected by the side of Uddaramanahalli road,
the DGO No-1 to 3 went on passing the buck on

1obl17
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one another and did not take any action to
remove the unauthorized road side shops and
thereby failed to maintain absolute integrity
and devotion to duty, which act is unbecoming
of a Government Servant and thus committed
mis-conduct as enumerated U/R 3(1)(i) to (iii) of

Karnataka Civil Service (Conduct) Rules, 1966.

22. My finding on the above point is held in “Affirmative”’ for the

following:

:: REASONS ::

23. Point No-1:- The case of the Disciplinary Authority in brief is
that,

The complainant by name Sri.G. Sanjeev Shetty S/o Sira
Govindaraju has lodged the complaint and Form No-I and II as per
Ex.P-1 and P-3. The complainant has been examined as PW-1 and he
has reiterated the facts stated in the complaint. PW-1 states that, in
the year 2012 he has purchased one site in Uddaramanahalli and he
has constructed a house and the residing in it. In the road leading to
his house, some persons have illegally erected road side shops by the

side of the road and they have blocked the road leading to his house.
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04. PW-1 further states that, the DGO No-1 was the Panchayath
Development Officer of Naduru Grama Panchayath and
Uddaramanhalli village comes under Naduru Grama Panchayath.
The DGO No-2 was the Executive Officer, Taluka Panchayath Sira,
District Tumkur and the DGO No-3 was the Assistant Executive
Engineer, PWD, Sira Sub Division. Though he approached the DGO
No-1 to 3 several times and requested them to remove the
unauthorized road side shops, they have not taken any action.
Hence, he was constrained to file this complaint before this
institution. The complaint is at Ex.P-1, Form No-I is at Ex.P-2 and
Form No-II is at Ex.P-3. He has identified his signatures on Ex.P-1 to
P-3.

75, PW-1 has been cross examined by the Advocate for DGO No-1
to 3. In the cross examination two photographs have been produced
and marked as Ex.D-1 and D-2. In the cross examination the
witness has admitted that, the unauthorized shops have been

removed and it is seen in Ex.D-1 and D-2.

26. On the other hand the DGO No-1 to 3 have got themselves
examined as DW-1 to 3 and produced the documents at Ex.D-1 to D-
6. The DGO No-1 Sri. Vijay, the Panchayath Development Officer
has been examined as DW-1. He states that, he has worked as PDO
from 07/09/2014 to 08/09/2015. The complainant has alleged

that, some people have encroached the road of Uddaramanahalli and

#
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they have opened five shops in the encroach portion. DW-1 further
states that, he has written a letter to the Tahasildar, Sira, to identify
the jurisdiction of the department under whom the land comes, DW-
1 further states that, the surveyor has surveyed the land on
21/10/2015 and he has given a report that, the said land is a gravel
pit belonging to PWD. PW-1 in his cross examination has admitted
these facts and also the fact that, he also owned one of the shops.
He further states that, a civil suit was pending and status quo order
was passed. He submits that, the shops have been removed on

07/12/2018 and he has not committed any misconduct.

27. In support of his contention he has produced two documents at
Ex.D-3 and D-4. Ex.D-3 is the letter addressed by the DGO No-1 to
the Taluka Executive Officer, Taluka Panchayath Sira dated
04/11/2014. On perusal of this letter, he has requested his higher
authorities to request the Learned Tahasildar to conduct survey of
the disputed land. He has further stated that, thereafter necessary
action can be taken by the concerned department. Ex.D-4 is the
letter of Learned Tahasildar, Sira Taluka addressed to the
Panchayath Development Officer, Naduru Taluk Sira dated
29/12/2015. On careful perusal of this letter, the Learned
Tahasildar has sent the survey report and sketch map for having
surveyed the land bearing Sy.No.499/3. The encroached portion is

shown in green colour and it is stated that, the land belongs to PWD
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and it is a gravel pit. DW-1 states that, he has not committed any

misconduct and hence, he prays for exonerating him.

28. The DGO No-2 Sri. B. Thimmarayappa has got himself
examined as DW-2. He states that, he has worked as Executive
Officer, Taluka Panchayath, Sira from 07/09/2014 to 08/09/2015.
The complainant has alleged that, some persons have encroached the
road on Uddaramanahalli road and erected illegal petty shops. He
further states that, he had directed the DGO No-1 to inspect the said
land and submit the report. The Learned Tahasildar has conducted
the survey and the said land belongs to PWD Department. DW-2
further states that, the complainant in his cross examination has
admitted that, one of the illegal shops was owned by him. He further
states that, a civil suit was pending and status quo order was
passed. He further states that, all the shops have been removed on
07/12/2018 and he has produced the necessary documents. DW-2
states that, he has not committed any misconduct and hence, he

prays for exonerating him.

29, DW-2 in support of his contention has produced one document
at Ex.D-5. On perusal of this document it is observed that, it is letter
written by the Executive Officer, Taluka Panchayath, Sira to the
Chief Executive Officer, Zilla Panchayath, Tumkur dated
27/12/2018. The Taluka Executive Officer, Taluka Panchayath,
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Sira has intimated to his higher authority that, the unauthorized

shops on Uddaramanahalli road have been removed.

30. The DGO No-3 has got himself examined as DW-3. He states
that, he was working as Assistant Executive Engineer, PWD, Sira
Sub Division from 30/06/2014 to 28/03/2015. He further states
that, the complainant has admitted in his cross examination that,
out of the five encroached petty shops, he owned one shop. This
witness also states that, a civil suit was pending. The unauthorized
shops have been removed on 07/12/2018. He further submits he
has not committed any misconduct and hence, he prays for

exonerating him.

31. DW-3 in support of his contention has produced the documents
at Ex.D-6. On perusal of these documents, it is observed that, it is
the letter of Assistant Executive Engineer, PWD Sub Division, Sira
addressed to Executive Engineer, PWD, Madhugiri Division dated
15/12/2018. He has intimated about the action taken i.e removal of
unauthorized shops erected on the Uddaramanahalli road. Along
with said letter, he has produced the mahazar copy and
photographs. In the photographs the demolition of the unauthorized

shops is seen.

32.  The Learned Presenting Officer has canvassed his arguments
that, though the complainant had approached the DGO No-1 to 3,
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they have not taken any action and they have just passed on the
buck on one another and they have committed misconduct. On the
other hand, the Advocate for DGO No-1 to 3 has canvassed his
arguments that, the DGO No-1 to 3 have first identified in whose
jurisdiction the land falls i.e whether the land falls in the jurisdiction
of Grama Panchayath or the land falls within the jurisdictions of
PWD. After the Learned Tahasildar, Sira conducted the survey, it
was found that, the land was gravel pit falling under the jurisdiction
of PWD. Thereafter the PWD authorities i.e DGO No-3 has taken
prompt action and removed the unauthorized petty shops on

Uddaramanahalli road.

33. I have carefully gone through the oral and documentary
evidence adduced by both the sides. The arguments canvassed by
the advocate for DGO No-1 to 3 cannot be accepted. It is pertinent
note that, the complainant has filed the complaint before the Hon’ble
Lokayukta on 24/01/2015. Before filing the complaint, he had
approached the DGO No-1 to 3 to remove the unauthorized petty
shops erected on Uddaramanahalli road. However, DGO No-1 to 3
have not taken any action when the complainant had approached
them. The complainant being fed up with the inaction of the DGO
No-1 to 3, he has approached Hon’ble Lokayukta on 24/01/2015. It
is pertinent to note that, the complaint was registered and comments
of DGO No-1 to 3 came to be called for. The matter came to be
registered in Compt/ Uplok/7616/2015. Thereafter notices were
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issued to DGO No-1 to 3 and their comments were called for. The
DGO No-1 to 3 have woken up only after receiving notice from this
office. Thereafter they have approached the Learned Tahasildar and
got the land surveyed. The Learned Tahasildar has got the land
surveyed and submitted his report along with the technical sketch
map prepared by the Taluka Surveyor, Sira on 29/12/2015. 1t is
observed that, the complaint was filed before this institution on
24/01/2015. The DGO No-1 to 3 have pursued the matter only after
the complaint was registered in this office in complaint bearing
Compt/Uplok/7616/2015. Thereafter they have approached the
Learned Tahasildar, Sira, who has inturn appointed the Taluka
Surveyor to conduct the survey. The survey has been conducted and
report has been submitted only on 29/12/2015. The action has
been initiated by the DGO No-1 to 3 only after the complaint was
lodged before this authority on 24 /01 /2015. The Learned Tahasildar
has conducted the survey after 11 months on 29 /12/2015.

34. On careful perusal of the 12(3) report and the evidence of
complainant, it is observed that, the survey work has been carried on
29/12/2015 and thereafter the petty shops have been vacated on
07/12/2018. It is pertinent to note that, the complaint was filed by
the complainant on 24/01/2015. He had approached the DGO No-1
to 3 prior to 24/01/2015. However, the DGO No-1 to 3 have not
taken any action until the complaint was filed before this institution.

After the lapse of 11 months from the date of lodging of the
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complaint, the DGO No-1 to 3 have got the land surveyed. Even
after lodging of this complaint, the DGO No-1 to 3 have taken 11
months to identify the property i.e whether the land falls within the
jurisdiction of Grama Panchayath or PWD. It is pertinent to note
that, the petty shops have been removed on 07/12/2018 i.e nearly
after four years from the date of lodging the complaint. DW-1 to 3in
their evidence have tried to submit that, a civil suit was pending and
status quo order was in force. However, DW-1 to 3 have not
produced any documents to show that, a suit was pending against
them and any interim order was passed against them. The DGO No-1
to 3 have not produced any documents like plaint, written statement,
any interim or final order etc., hence, this contention of DW-1 to 3

cannot be accepted.

35. On careful perusal of the oral and documentary evidence of the
Disciplinary Authority, I am of the opinion that, the inaction on the
part of DGO No-1 to 3 is quiet clear. The DGO Nos-1 to 3 have not
taken any action when the complainant first approached them.
They have woken up when comments were called for by this
institution. They have got the survey work done on 29/12/2015 i.e
after the lapse of 11 months from the date of filing the complaint.
Even after the land was found to be the gravel pit of PWD, the DGOs
have not taken any prompt action immediately. The unauthorized
petty shops have been removed only on 07/12/2018 i.e after the
lapse of four years. This conduct of the DGO No-1 to 3 clearly goes



18

to show that, they have not taken any action when the complainant
approached them. They have woke up only after complaint was
lodged and comments were called for from this institution. On
careful perusal of the evidence, I am of the opinion that, the DGO No-
1 to 3 have went on passing the buck on one another and they have
not taken any concrete action until the complainant approached this
institution. The DGO No-1 to 3 have not taken any immediate steps
to identify the land, as to in whose jurisdiction the lands falls. The
DGO No-1 to 3 have got the land surveyed only after complaint was
lodged before this institution. This conduct of the DGO No-1 to 3
shows that, they have committed dereliction of duty which amounts

to misconduct.

36. For the reasons stated above the DGOs No-1 to 3, being the
Government/Public Servants have failed to maintain absolute
integrity besides devotion to duty and acted in a manner unbecoming
of Government servant. On appreciation of entire oral and
documentary evidence I hold that the charge leveled against the
DGOs No-1 to 3, are established. Hence, I answer point No.1 in the

“Affirmative ”.
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:: ORDER

The Disciplinary Authority has proved the
charge against the DGO No-1 Sri. K. Vijay,
Panchayath Development Officer, Naduru
Grama Panchayath, Sira Taluk, Tumkur
District, DGO No- 2 Sri.B. Thimmarayappa, the
then Executive Officer, Taluk Panchayath, Sira
Taluk, Tumkur District and DGO No-3 Sri.
Chikkadasappa, the then Assistant Executive
Engineer, PWD Sub-Division, Sira, Tumkur

District (now retired Executive Engineer).

37. This report is submitted to Hon’ble Upa Lokayukta-2 in a sealed

cover for kind perusal and for further action in the matter.

Dated this the 26" day of August 2019

‘\L i\\o\

(Patil MohanKumar Bhimanagouda)
Additional Registrar Enquiries-13
Karnataka Lokayukta

Bangalore
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ANNEXURES
N —— —_— s
Witness examined on behalf of the Disciplinary
Authority
PW-1: Sri. G. Sanjeev Shetty (Original)
Witness examined on behalf of the Defence

DW-1: Sri. Vijay K (Original)

DW-2: Sri. Thimmarayappa B (Original)
DW-3 : Sri. Chikkadasappa (Original)

Documents marked on behalf of the Disciplinary
Authority

Ex.P-1:. Complaint (Original)
Ex.P-1(a) : Signature of the complainant.

Ex.P-2: Form No-I (Original)
Ex.P-2(a) : Signature of the complainant.

Ex. P-3 : Form No-II ( Original)
Ex.P-3(a) : Signature of the complainant.

Documents marked on behalf of the DGOs

Ex.D-1: Photograph (Original)

Ex.D-2: Photograph (Original)

Ex.D-3: The letter addressed by the DGO
No-1 to the Taluka Executive Officer, Taluka
Panchayath, Sira dated 04/11/2014(Original)

Ex.D-4: The letter of Learned Tahasildar,

Sira Taluka addressed to the Panchayath
Development Officer, Naduru Taluk Sira dated
29/12/2015 (Attested copies)

Ex.D-5: The letter written by the Executive Officer,
Taluka Panchayath, Sira to the Chief Executive
Officer, Zilla Panchayath, Tumkur dated 27/12/2018
(Attested Copies)
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Ex.D-6: The letter of Assistant Executive Engineer,
PWD, sub division, Sira addressed to Executive
Engineer, PWD, Madugiri division dated 15/12/2018,
page no. 96-105 xerox copies, page no.106 attested
copy.

Dated this the 26" day of August 2019

(Patil Mohan h:managouda)
Additional Reg1strar Enquiries-13
Karnataka Lokayukta
Bangalore
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KARNATAKA LOKAYUKTA

No. Uplok-2/DE/106/2017/ ARE-13 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 28.08.2019.

RECOMMENDATION

Sub:- Departmental inquiry against (1) Shri K.Vijay,
Panchayath Development Officer, Naduru Grama
Panchayath, Sira Taluk, Tumkur District, (2) Sri
B.Thimmarayappa, Executive Officer, Sira Taluk
Panchayath, and (3) Sri Chikkadasappa, the then
Assistant Executive Engineer, PWD Sub-division,
Sira Taluk, Tumkur District - reg.

Ref:- 1) Government Order No. (1) PWD 304 SEV 2016
dated 18.11.2016 (2) RDP 219 VSB 2016
dated 30.11.2016 and Corrigendum dt.16.1.2017.

2) Nomination order No. Uplok-2/DE/106/2017
dated 23.01.2017 of Upalokayukta, State of
Karnataka.

3) Inquiry report dated  26.08.2019 of Additional

Registrar of Enquiries-13, Karnataka Lokayukta,
Bengaluru.

o ot P o

The Government by its orders dated 18.11.2016, 30.11.2016 and
Corrigendum dt.16.1.2017, initiated the disciplinary proceedings
against (1) Shri K.Vijay, Panchayath Development Officer, Naduru
Grama Panchayath, Sira Taluk, Tumkur District, (2) Sri

B.Thimmarayappa, Executive Officer, Sira Taluk Panchayath, and (3)



Sri Chikkadasappa, the then Assistant Executive Engineer, PWD Sub-
division, Sira Taluk, Tumkur District [hereinafter referred to as
Delinquent Government Officials, for short as ‘DGOs 1 to &
respectively] and entrusted the departmental inquiry to this

Institution.

9 This Institution by Nomination Order No. Uplok-
2/DE/106/2017 dated 23.01.2017 nominated Additional
Registrar of Enquiries-4, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGOs for the alleged charge of
misconduct, said to have been committed by them.
Subsequently, by Nomination Order No. UPLOK-
1&/DE/ Transfers/ 2018 dated  06.08.2018, nominated
Additional Registrar of Enquiries-13, Karnataka Lokayukta,
Bengaluru, as the Inquiry Officer to continue departmental
inquiry against DGOs for the alleged charge of misconduct,

said to have been committed by them.
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Naduru Grama Panchayath, Sira Taluk, Tumkur District, (2) Sri
B.Thimmarayappa, Executive Officer, Sira Taluk Panchayath, and (3)
Sri Chikkadasappa, the then Assistant Executive Engineer, PWD

Sub-division, Sira Taluk, Tumkur

The DGO 1 Shri K.Vijay, Panchayath Development Officer,

following charges:-

4.

on proper appreciation of oral and documentary evidence has

“oe-1 e emobdI TvOEd T°TT/8ed. oD,
Boe0DS WP WHTO, ToRRD R Boseodd, 80
sopd), DDaedD =Y, 2) de.s. 3T Oo0NT, &OBI
So0bEQTERE  wHTD, Doogsd woseodse, 0o,
Dohzed g HHR 3) e BZHOTY, HOOI THoads
o0hETOT HOBIOITS, edpedpoemodned), OB =W
eodme Todr Beesd, suBaeTer, dUp TP, BETRMD
g, (T3 X)deg BooEDOOB  9290003TR) 6T
eRFnigy, DB @, 8T TS OGP0V HY
MmehE  TLhe  F0.499/3 T g0l BFod TIBEY
@R@é@émﬁ fa%d)ai ﬁegﬁ eori®ER), 3oJ)riewcen
adresdde Feowaby, Byrlegue T3 DB DTEBIBTOR,
FToed PBVOr ISTBVRD Bedode B8 33ed. de)-1
Bod 3Fe wHD3 Jsesd PBTD VOO JewsF0eNW,
i TIeeTg TowSobe BOBRE  TIE g Rgadoad,
S350e0333, Toe 2B JeSd 30T Bedodbed
SBRZR0RI. Boore3d  IBocd  &ewo (5%39;3)

sobsedy 1966 8 3() 0oxd (i) e Re05F00),
PUQOHD BVEBI PVOTR, e Hese0me BWYHTICR 00T

Desedmrlpdmm@edond Be Woemdeests.

The Inquiry Officer (Additional Registrar of Enquiries-13)
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held that the Disciplinary Authority has ‘proved’ the charge
framed against the DGO-1 Shri K.Vijay, Panchayath Development
Officer, Naduru Grama Panchayath, Sira Taluk, Tumkur District,
DGO 2 Sri B.Thimmarayappa, Executive Officer, Sira Taluk
Panchayath, and DGO 3 Sri Chikkadasappa, the then Assistant
Executive Engineer, PWD Sub-division, Sira Taluk, Tumkur

District.

5.  On re-consideration of report of inquiry, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. Therefore, it is hereby recommended to the

Government to accept the report of Inquiry Officer.

6.  As per the First Oral Statement furnished by the Inquiry
Officer,

i) DGO 1 Shri K.Vijay, is due for retirement on
31.10.2044;

ii) DGO 2 Sri B.Thimmarayappa, 1is due for
retirement on 31.07.2039; and

iiiy DGO 3 Sri Chikkadasappa, has retired from
service on 31.03.2015.

7.  Having regard to the nature of charge ‘proved” against

DGO 1 - Shri K.Vijay, Panchayath Development Officer, Naduru
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Grama Panchayath, Sira Taluk, Tumkur District, DGO 2 6Sri

B.Thimmarayappa, Executive Officer, Sira Taluk Panchayath, and

DGO 3 Sri Chikkadasappa, the then Assistant Executive Engineer,

PWD Sub-division, Sira Taluk, Tumkur District,

i)

i)

i)

8. Action take

Authority.

it is hereby recommended to the Government
to impose penalty of ‘withholding 2 annual
increments payable to DGO 1 Shri K.Vijay
with cumulative effect;

it is hereby recommended to the Government
to impose penalty of ‘withholding 2 annual
increments  payable  to DGO 2  Sri
B.Thimmarayappa, with cumulative effect; and

it is hereby recommended to the Government
to impose penalty of ‘withholding 05%(five)
of pension payable to DGO 3 ©Sri
Chikkadasappa, for a period of five years.

Connected records are enclosed herewith.

(JUSTICE N. ANANDA)

Upalokayukta,
State of Karnataka.
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